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Adminisiratjve Tribunal or not? 
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Dst. Khurda 	 . Applicant 

\rs. 
i 	Liio1i 01 Ilidia iepieented b the secletarN Depat1i1ent of Pens1on 

& Pensioners W.ielf2re Go\erllment of hun New De1FI1 

2. 	State of O issa, represented by the Chief Secretary, Government of 
Orissa. Hh ubaneswar. DisLKh urda. 
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Administration flhubaneswar J)istKhurda 
4. 	The Principal Accountant General (A&TE). Orissa, Bhubanesvar. 

District Khurda 

Respondents. 

---- -w\'oc.ates ior tile appilcam 	 - 	!V1!s 	iena o 	.Ivioiiapaua 

Advocates for the Respondents 	- 	Mr. .B.Jcna. ASC 
- 	 & Mr.K.C.Mohant-v, Govt.Advocate 
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of the Resoondents in not fixing his pensionfam ily pen sion properly in due 



nlpienientaton of tile recommendatton of the Fifth Central Pa Comniission 

in his case as a pre-1986 pensioner. 

2.. 	The case of the applicant in a nutshell is that he had retired from 

service (lAS) on 31.1 1980 after put1in in more than nine years of service in 

I.A.S. and therefOre, was entitled to fixation of his pay on notional basis as on 
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Rponden' rc-txc his it on t'ot1oa1 basis on's in theScnioi Ippe Sc e 

'n rne sen ice He has njrfher stiflipitcj thai he wqs not supplied wv-n "1e 

calculation sheet regarding the revised pension granteA:i to hin which had 
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Hi this regard to Respondent No.3 but WiThOUT success. He has, therefore, 
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pension/family pension pavabfc to him with effct from I . I . 1996 fixing his 

	

n te 	R 	 of STS ofRs.i0,500-1585Q,- pay 	G.2 	,  

and  to pay him the arrears so calculated and his current pension at such 

S.'iIhiUhIL.L.0 I aLL.. 

3. 	The 	 ave coned eRespondn 	es 	th  Oriuinal !Dnijcatn)n liv iilin' 

detailed 	r. T 	ha oiln rec 	Cr  of 

Ministry of Personnel. Public Grievances & Pension. Department of Pension 

and Pensioners' Welfare, dated 10.2.1998 (Annexure 1) and on receipt of an 

application II'OiII the applicant tOt leviSioll of his ii sion/fhmiiv pension on 
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time of his retirement in the STS of pay of lAS (i.e., Rs.1200-2000!-), they 

have notona!Iv revised his pay at 1{s.4075/- per month in the S'1'S of pay 

(ks.3200-4700i-) with effect from 1.1 .1986 and again revised the same with 

effect from I . I . 1996 in the new pay scale which was introduced fioni that 
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1.1.1996. Subsequently, Respondent No.4 revised the penson'famlvpenston 

of the applicant by fixing hs pay nottonallv at Rs.4325/- per month as on 

lnev nave nirther srmmneci that as the minimum or me i 01 

pay of LAS was fixed to Rs.l0,6301- with efieci from 1.1.1996 and the full 
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the minimum of the STS of pay. However, the. .an1ont of family penslon 

which was fixed at Rs.2634/- per month with etiëct from 1. 1. 1996 reouired 

revision. Accordingly. tamily pension 01 the applicant was revised at the rate 
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% of the minimum of the -STS of pa' with effect from 1 .1 .1996. ith 
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India with effect from 1 . 1 . 1986, they have pointed out that he was not entitled 

to the pay scale of JAG as he had retired from service prior to the 

introduction of such scale of pay in i.A.S. By rctbrring to the case of one 



URGuru, an lAS officer of the same cadre, who retire.d from service on 

30.111983. they have stated that Respondent NoL on being approached 

with a request to grant benefit of JAG pay scale to him under the Rules (vide 

Aniiexure R.3/2). had taken a decision that this scale of pay cannot be 
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with effect from 1 .1.1986 b•y which date Shri Guru had already retired. On 

the strength of this ruling, the Respondents have, submitted that the applicant 

being a pre-1986 retiree cannot be given the benefit of JAG which was 

introduced with effect from 1 1 .1986. 

f 	h  	ae and peus thehe learned counselorterivalpti 	ed4. 	We have heard t  
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5. 	The short question involved in this 0.A. is whether the applicant is 

entitled to the benefit of pay scale of JAG introduced in the lAS with effect 

from 1.1.1996.  As has been pointed in the counter by  the Respondents and 

also as submitted by the learned counsel appearing for Respondent Nos.2 and 

3, JAG was introduced in lAS ibr the first time with efièct from I.  . I . 1 986. 
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No.1 communicated to Respondent No.2, vide Annexure R.3/3 that a pre= 

1986 retiree cannot be iven the benefit of' JAG which was introduced with 

eflect trom 1 .1. 1986. In the circumstances, we see no merit in this OA which 
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is accordingly dismissed. We also hold that the Respondents have fixed the 

pension of the applicant correctly following the principles enunciated by 

Government of India referred to earlier (vide Annexures 1 & 8). No costs. 
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